ACT No. IX or 1856.

Passep By THE LEestarive Couwcin or Inbpia,

.[Reeﬂwrl' the assent of the Governor General on the 11th April,
1656.)
i
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- An Act to amend the Law relating to Bills of
Lading,

XVHFEEA.Q by the custom of Merchants a Bill of
Lading of goods being transferable by endorses
mcut, the properiy in the goods may thpruhy pass to
Eﬂm endorsce, but nevertheless all rights in respect of
¢ the contract contained in the Bill of Lading continue
Fin the original shipper or owner, and it is expedient
;that sueh rights should pass with the property ; and
“whereas it fmqupntlj’ happens that the goods in re-
.spect of which Bills of Lading purport to be signed
‘have not been laden on board, and it is proper that
Ebueh Bills of Lading in the hands of a bond fide
holder for value should not be questioned by the Mas-
ter or other person signing the same, on the ground
of the goods not having been laden ag aforesaid: It
is enacted as follows :—

= {, BEvery consignee of goods named in a Bill of
Lading, and every endorsee of a Bill of Lading to
whom the property in the goods therein mentioned
E,-shall pass, upon or by reason of such consignment or
Ezgendm‘sement, ghall have transferred to and vested in
Dim all rights of suit, and be subject to the same
liabilities in respect of sach goods as if the contract
contained in the Bill of Lading had been made with
‘himself.

& 2. Nothing herein contained shall prejudice or
Eaﬂ'cct any right of stoppage én trarsitu, or any right
to elaim frclﬂ'ht azainst the original shipper or owner
Em- auny llﬂblllt'b of the consignee ot endorsee by ILELSGH
or in eonsequence of lhis buuﬂ' such consignee or

endorsee,
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Lills of Ladiug.

endorsee, or of his receipt of the goods by reason or
in ecnsequence of such consignment or endorsement.

Bill of Lal. 3. Every Bill of Lading in the havnds of a con-
f‘%iﬁ:"ﬂﬂﬂ; signee or endorsee for valuable cousideration, repre-
&o. concln-  senting goods to liave been shipped on board a
:}“;L:“;']‘Ili';:"e vessel, shall be conclusive evidence of such shipment
ment as as against the Master or other person signing the
hzalust Mus- game, notwithstanding that such goods or some part
T thereof may not have been so shipped, unless such
holder of the Bill of Lading shall have had actual
notice at the time of receiving the same that the
ooods had not in fact been ladenon board. Provided
Provize, that the Master or other person so signing may exon-
erate himself in respect of such misrepresentation, by
showing that it wns caunsed without any default on
his part; and wholly by the fraud of the shipper, or of
the holder, or some person under whom the holder -
claims,



